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Tenders for Advertisementy in Stadia

1222, SHRY K, RAMAMURTHY :
Will the Minister of SPORTS be picased
10 state:

OCTOBER 11, 1982
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{a) whether it is & fact that no tenders
woere called for advertisements in the
soven Sstadia in Mew Delhi during the
ASIAD and whether a single foreign
firm’s offer has been accepted;

(b) whether this single foreign firm has
not yet paid the guarantee money s¢ far;
and g

(c) how the Governmenli propose now
to rent out the space in the seven stadia
for advertisoments?

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND OF THE
DEPARTMENT OQF SPORTS (SHRIL
BUTA SINGH): (a) to (c). The Special
Organising Committee for IX Asian Games
issued o limited tender potice in Novem-
ber, 1981 to leading international and
mational advertisers for the appointment of
arena advertising agencies and sponsors in
connectipn with ‘the advertising space inside
the stadia to be wused for the IX Asian .
Games, Subsequently, a” contract was en-
tered into by the Special Organising Com-
mittee, ‘which ™ a registered Society, with
the Meetco Group of Companies of Dubai
for advertising rights in the specified venues
where Asian Games are to be held.

Acoording to the terms of conlract,
they were to pay to the Sociely six mil-
lion US doilars of which one million dol-
lars were to be deposited with the So-
cicty by the 30th August, 1982. They
bave not deposited this amount.

Instead on 21-8-82 they requested for
deferment of this payment as well as
the balance of the instalments that were
due to be deposited by them. As thiy
amounts to nonsfulfilment of their con-
tract, the Spzeial Organising Committee
is taking action against the Meetco Group
of Companies, by referring th: matter 1o
arbitration, for fulfilment of the contraet,
ag provided ig the agreemeni wilh
Mectco.

No fresh arrangements have -boen
made for advertisement during Asiad'82,
as this matter is connected with ‘the
arbitration proceedings 1o ‘be taken with -
regard o the contract with the Mgetco
Group of Companies.





